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quota in alternative a direction for not to hold any further 

selection for the appicants or allow to applicants to appear 

in the said b selection test without prejudice to the rights 

and contentions of ,  the application being O.A.No. 147/1997. 

	

3, 	We have considered the suissions made by the id, 

counsels for both sides on that score and we are of the view 

that there would 'not be any irreparable loss to the applicants 

if such,  order of inj unction as mentioned abcve and as prayed 

for by the id. counsel for the applicant. Dr. Sinha is not; 

allowed at this stage. Thereby we reject the prayer of 

order in view of the order dated 4,2.99 passed by this Tribirnal. 

	

4. 	Accordingly the M.A. is disposed of. 	 . 

G. S. MhINGI ) 	.. 	 ( D. PUEAYASThA,) 
MEMBER(J) 


